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GENERAL INSURANCE (EMPLOYEES') PENSION SCHEME,
1995

In exercise of the powers conferred by Sec. 17-A of the General



Insurance Business (Nationalisation) Act, 1972 (57 of 1972), the
Central Government hereby makes the following scheme, namely:-
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27. Condonation of interruption in service :-

28. Counting of service rendered on permanent part-time
basis in certain cases :-

CHAPTER 5
CLASSES OF PENSION

29. Superannuation Pension :-
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